
e-FIR No. 003752/2021 Application No.1
PS Pandav Nagar
State Vs. Unknown 
U/s 379 IPC
27.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 
438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of Delhi, 
the present matter is taken up for hearing through VC via Cisco Webex Meeting App. 
Pr. Ld. APP for the State.

Applicant/authorized representative, namely, Karanjeet Singh of HDFC ERGO 
G.I.C. Ltd is present through VC. 

This is an application for release of the vehicle bearing No. DL-3SER-2454 
(Splendour) to the applicant/authorized representative, namely, Karanjeet Singh of HDFC 
ERGO G.I.C. Ltd on superdari. 
  It is submitted by the applicant that registered owner/complainant Chandan 
Singh had already claimed insurance amount from the insurance company as his vehicle was 
untraceable initially. However, the vehicle has since been recovered. So, the insurance 
company is now rightful claimant of vehicle. In view of judgement of Hon’ble Supreme Court 
in GIC and Ors. Vs State of Andhra Pradesh (2010) 6 SCC 768, the applicant may be given 
permission for release of vehicle and disposal of the same as the value of vehicle will keep on 
depreciating till the disposal of the case, causing loss to the insurance company. 
 Reply from concerned PS has also been filed. I have heard submissions on 
application and perused the case record. 
 As per the reply, complaint of theft of the said vehicle was registered online at 
PS Pandav Nagar on 07.02.2021, whereas the said vehicle was lying at PS Mandawali U/s 66.1B 
D.P. Act. Thereafter, on 09.02.2021, it was sent to PS Pandav Nagar vide R.C. No. 76/21/21 & 
DD No.55. IO/HC Ram Dayal has no objection if the vehicle in question is released in favour of 
the applicant/Insurance Company. Even on 22.07.2021, complainant had also given his 
statement qua his no objection if the vehicle in question is released in favour of the 
applicant/authorized representative of the Insurance Company. 
 In Sunderbhai Ambalal Desai & Ors. v. State of Gujarat AIR 2003 SC 638 it 
was held by Hon'ble Supreme court that:- "In our view, the powers under Section 451 Cr.P.C. 
should be exercised expeditiously and judiciously. It would serve various purposes, namely:-- 
 1. Owner of the article would not suffer because of its remaining unused or by 
its misappropriation;

2. ***********
 3. If the proper panchnama before handing over possession of article is 
prepared, that can be used in evidence instead of its production before the Court during the 
trial."
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Further in General Insurance Council & Ors. Vs. State Of A.P. & Ors. 2010 
CriLJ 2883 it was held that the photographs of the vehicle may be used as secondary evidence 
instead of physical production of the vehicle. 
 It is an admitted fact that the complainant has already claimed insurance from 
insurance company. At this stage, the insurance company appears to be rightful claimant. The 
vehicle shall be subject to natural wear and tear causing financial loss to the applicant 
insurance company. The photographs of the vehicle may be used as secondary evidence 
during trial, in terms of above judgements. 
 Keeping in view the report of IO and judgment passed by Hon'ble High Court 
of Delhi in Manjit Singh Vs State; Crl. M.C.4485/2013 and Crl. M.A.No. 16055/2013 wherein 
inter-alia the law laid down by Hon'ble Supreme Court in case titled as Sunderbhai Ambalal 
Desai and C.M. Mudaliar Vs. State of Gujrat; (2002) 10 SSC 283 has been re-iterated, the 
application is allowed. Concerned IO as well as SHO are directed as under:

(i) to release the abovementioned vehicle to registered owner subject to 
preparing detailed proper panchnama of abovementioned vehicle,

(ii) take photographs of abovementioned vehicle from all possible angles 
including engine number and chasis number and file the same 
alongwith charge sheet, 

(iii) to get panchnama and photographs of abovementioned vehicle 
attested and countersigned by concerned party as well as by registered 
owner and IO.

 The insurance company is also at liberty to dispose off the vehicle. 
 A Copy of order be sent to concerned PS for compliance. One copy of this order 
be given to applicant.

Original application along with court fees and vakalatnama be filed upon 
resumption of normal functioning of the courts. 
 

                                (Atul Krishna Agrawal)                                   
                             CMM (East), KKD, Delhi/27.07.2021
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e-FIR No. 017887/2021 Application No.3
PS Kalyanpuri
State Vs. Unknown
U/s 379 IPC

27.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 438/ 
RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of Delhi, the 
present matter is taken up for hearing through VC via Cisco Webex Meeting App. 
Pr. Ld. APP for the State.

Counsel for the applicant/owner. 
This is an application for release of vehicle (Honda Scooter) No. 

UP16BQ3198 to the applicant/owner Pradeep Saxena on superdari.  Reply filed by the IO 
concerned. 

Record is perused and it reveals that applicant Pradeep Saxena is the 
owner/rightful claimant of the vehicle (Honda Scooter) No. UP16BQ3198. IO has no 
objection in release of case property to the applicant.

Keeping in view the report of IO and judgment passed by Hon'ble High 
Court of Delhi in Manjit Singh Vs State; Crl. M.C.4485/2013 and Crl. M.A.No. 
16055/2013 wherein inter-alia the law laid down by Hon'ble Supreme Court in case titled 
as Sunderbhai Ambalal Desai and C.M. Mudaliar Vs. State of Gujrat; (2002) 10 SSC 
283 has been reiterated; the application is allowed. Concerned IO as well as SHO are 
directed as under:
(i) to release the above-mentioned vehicle to registered owner subject to preparing 
detailed proper panchnama of above-mentioned vehicle and taking photographs of 
above-mentioned vehicle from all possible angles including engine number and chasis 
number and file the same along with charge sheet;
(ii) to get panchnama and photographs of above-mentioned vehicle attested and 
countersigned by concerned party as well as by registered owner and IO.
(iii) IO however shall release the vehicle only after verification of ownership documents of 
applicant. 

Applicant shall also file an indemnity bond before the IO. IO/SHO is directed 
to do the needful. Application is disposed of accordingly.  

At request, copy of this order be given dasti.  

Original application along with court fees and vakalatnama be filed upon 
resumption of normal functioning of the courts.  

                                (Atul Krishna Agrawal)                                   
                         CMM (East), KKD, Delhi/27.07.2021



FIR No. 323/2021 Application No.4
PS Kalyanpuri
State Vs. Monu @ Bander
U/s 25/54/59 Arms Act. 

27.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of Delhi, 

the present matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Pr. Ld. APP for the State.

Counsel for the applicant/accused. 

IO Jitender Kumar is present through VC. 

This is an application under Section 437 Cr.P.C., moved on behalf of the 

applicant/accused Monu @ Bander, for grant of regular bail. Reply filed by the IO concerned. 

Arguments heard from both sides. 

As per the allegations, applicant/accused has found in possession of a button 

actuated knife. Further, the recovery of some stolen mobile phones has also been effected 

from him. The applicant/accused was allegedly apprehended alongwith another co-accused, 

who was also similarly found in possession of one knife and stolen mobiles. Hence, the 

possibility of applicant/accused looking for opportunity to commit some further offences 

along with other co-accused, cannot be ruled out. Consequently, I am not inclined to grant 

bail to the applicant/accused at this stage. His bail application is, accordingly, dismissed and 

stands disposed of. 

A copy of this order be given dasti to counsel for the applicant/accused.  

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

 

                                (Atul Krishna Agrawal)                                   
                             CMM (East), KKD, Delhi/27.07.2021



FIR No.323/2021 Application No.5
PS Kalyanpuri 
State Vs. Hemant @ Bagga 
U/s 25/54/59 Arms Act & 102 Cr.P.C.

27.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of Delhi, 

the present matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Pr. Ld. APP for the State.

Counsel for the applicant/accused. 

IO Jitender Kumar is present through VC. 

This is an application under Section 437 Cr.P.C., moved on behalf of the 

applicant/accused Hemant @ Bagga, for grant of regular bail. Reply filed by the IO. 

Arguments heard from both sides. 

As per the allegations, applicant/accused has found in possession of a button 

actuated knife. Further, the recovery of some stolen mobile phones has also been effected 

from him. The applicant/accused was allegedly apprehended alongwith another co-accused, 

who was also similarly found in possession of one knife and stolen mobiles. Hence, the 

possibility of applicant/accused looking for opportunity to commit some further offences 

along with other co-accused, cannot be ruled out. Moreover, as per the report of IO, 

applicant/accused is also involved in several other criminal cases. Consequently, I am not 

inclined to grant bail to the applicant/accused at this stage. His bail application is, accordingly, 

dismissed and stands disposed of. 

A copy of this order be given dasti to the Counsel for the applicant/accused.  

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

 

                                (Atul Krishna Agrawal)                                   
                             CMM (East), KKD, Delhi/27.07.2021



FIR No.140/2018 Application No.6
PS EOW
State Vs. Veenu Singh@ Pooja Singh  
U/s 406/420/120B IPC

27.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 438/ 
RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of Delhi, the 
present matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Pr. Ld. APP for the State.
Sh. M.K. Saroja, Counsel for the complainant. 
Sh. M.M. Khan, Counsel for the applicant/accused. 
IO/SI Chetan is also present through VC. 
This is an application, moved on behalf of the applicant/accused Veenu 

Singh @ Pooja Singh, for grant of interim bail for a period of 45 days. Reply filed by the 
IO concerned. 

Arguments heard from both sides. Record perused. 
Counsel for the applicant/accused has sought interim bail on the ground 

that vide order dated 25.06.2021 earlier interim bail application of the applicant/accused 
was dismissed by this Court in view of dated 01.12.2020 passed by the Hon’ble High Court 
of Delhi in case titled as V. Hansprakash (through Pairokar) Vs. State Bail Appl 
No.1097/2020. However now another order dated 09.07.2021 has been passed by 
Hon’ble Delhi High Court in case titled as Mudassir Habib vs State of NCT of Delhi Bail 
Appl No. 2094/2021 and as per the same, the case of the applicant/accused is squarely 
covered under the recommendations of the Hon’ble HPC of Hon’ble High Court of Delhi. 
Hence this interim bail application.

On the other hand, Ld. APP for the State, assisted by counsel for the 
complainant, has vehemently argued that no ground is made out for grant of interim bail 
since the judgement relied upon by the counsel for the applicant/accused is not applicable 
herein as the same pertains to the case being investigated by the Crime Branch and the 
present case is being investigated by EOW. It is reiterated that the order of Hon’ble High 
Court of Delhi in V. Hansprakash (supra), which was relied upon by the court while 
dismissing interim bail application of the applicant/accused on 25.06.2021, is squarely 
applicable to the case in hand. Ld. APP further argued that even as per statutory rules of 
interpretation, if there are two contradictory judgements passed by the benches of same 
strength, then the judgement passed by the earlier bench shall prevail upon the latter, 
since the same can be overruled only by a bench of higher strength. Hence, Ld. APP 
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PS EOW
State Vs. Veenu Singh@ Pooja Singh  

submits that the present application of the applicant/accused deserves dismissal on the 
aforesaid grounds. 
 Heard. 

In the considered opinion of this Court, present application is not 

maintainable, both on law as well as on facts. Firstly, there is no change in circumstances 

from the date when the earlier interim bail application of accused was dismissed by this 

Court. Granting interim bail to accused on same facts, would tantamount to a review of 

the earlier order dated 25.06.2021. Secondly, the judgement/order of Hon’ble High Court 

of Delhi dated 01.12.2020 which was relied upon by this Court while passing order dated 

25.06.2021 is squarely applicable to the case in hand as this case is being investigated by 

EOW. Thirdly, considering the nature of allegations and the extent and magnitude of 

cheating allegedly committed by the applicant/accused, even otherwise this Court finds 

no reason to further enlarge the applicant/accused on interim bail in the case in hand 

especially when the District Courts are now in process of opening up for physical hearing. 

Consequently, the present interim bail application of the applicant/accused is dismissed 

for the foregoing reasons and stands disposed of. 

A copy of this order be given dasti to counsels for the parties.  

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

 

                                (Atul Krishna Agrawal)                                   
                          CMM (East), KKD, Delhi/27.07.2021
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CC No. 1219/2018 Application No.7
PS Mayur Vihar
Mr. Paramveer Vs. Ms. Arnica Verma & Ors. 

27.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of Delhi, 

the present matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Pr. Counsel for the complainant along with complainant through VC. 

This is an application for early hearing of application for withdrawal of 

complaint under Section 257 Cr.P.C.

Statement of complainant is required to be recorded in the matter for 

withdrawal of the present complaint case. Hence, at request, matter is adjourned to 02.08.2021 

for recording statement of the complainant through VC.  

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

 

                                (Atul Krishna Agrawal)                                   
                             CMM (East), KKD, Delhi/27.07.2021



FIR No.298/2016
PS Pandav Nagar
State Vs. Rekha Etc. 
U/s 323/341/325/506/34 IPC

27.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of Delhi, 

the present matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Fresh chargesheet filed. It be checked and registered. 

Pr. Ld. APP for the State.

Both the accused are stated to be on bail. 

IO/HC Manoj in person. 

Be put up for consideration on 18.10.2021. 

                                (Atul Krishna Agrawal)                                   
                             CMM (East), KKD, Delhi/27.07.2021



FIR No.278/2016
PS Pandav Nagar
State Vs. Sanat Sharma
U/s 323/341/506 IPC

27.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

438/RG/DHC/2021, dated 22.07.2021, of Ld. Registrar General, Hon'ble High Court of Delhi, 

the present matter is taken up for hearing through VC via Cisco Webex Meeting App. 

Fresh chargesheet filed. It be checked and registered. 

Pr. Ld. APP for the State.

Accused is stated to be on bail. 

IO/HC Manoj in person. 

Be put up for consideration on 18.10.2021. 

                                (Atul Krishna Agrawal)                                   
                             CMM (East), KKD, Delhi/27.07.2021
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